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certain amount of tawecttgatfon  did 
occur on their behalf. We are aware of 
it and we are not taking any light 
attitude About it
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Rule 58 <vi) says:

‘The motion shall not anticipate a 
matter, which had been previously 
appointed for consideration'.

Consideration is something  different 
from just making a statement by the 
Minister,
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SHRI S. M BANERJEE (Kanpur): 
The Railway Officers  are sabotaging
the whole thing
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 ̂ «w ar̂r̂t |, f» 

mr ... (uwaw)



The Minister if making a statement.  «*f*f

SHRI S. M. BANEEJEU: Let him >
ley the statement on the Table of the 

House.
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MR. SPEAKER: No calling atten­
tion is like this. 1 shall allow a dis­
cussion on it.
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SHRI  JAGANNATHRAO  JOSHI 
(Shajapur): Sir, for these two days, 
all the trains have stopped
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It is not less important. The country 
is affected.
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SHRI S. M. BANERJEE: That is 
not our submission, Sir. Kindly hear 
me for a minute. I only want to sub­
mit that we had tried our best  to 
bring about a settlement.  We have 
been trying since five O’ clock yester­
day evening to have talks with the 
hon. Minister. I had a talk with the 
hon. Minister also But unfortunately, 
unless the hon Minister declares one 
thing very clearly that there will be 
no arrests it would be very difficult, 
because there is a fear among  the 
leaders that if the leaders come for 
discussion, they are going to be arres­
ted. I would ask the hon. Minister to
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declare her* and now that nobody |> 
going to” be victimised and M y  
would he arrested under DX& Pre­
viously, they were arrested, and that 
is why they are afraid, t want that 
the hem. Minister should make a 
statement here making this declara­
tion. . . .

MR. SPEAKER: It becomes very 
difficult. Why should hen. Members 
anticipate what the hon. Minister is 
going to say? After the hon. Minister 
makes the statement, if hon. Members 
think that they want time to put 
some questions or say something, we 
can fix one hour at the end; or if 
they think that we should have a de­
bate, we can keep it for Monday.

SHRI ATAL BIHARI VAJPAYEE: 
It should be done today.

SHRI SAMAR GUHA (Contai): All 
trains have stopped.
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I want to consult hon. Members for 
some time-saving devices, because 
every day time is taken tfse this and 
we are running short of time at the 
end.
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going to depart from the rules.
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SHRI S. M. BANERJEE: We have 
tabled a motion under rule 377 about 
the Spotlight programme of A ll India 
Radio.........

MR. SPEAKER: Why is the hon. 
Member impatient? The procedure is 
there. I shall see to it latter on. I 
am not going to commit myself now.

SHRI S M. BANERJEE: You are 
the custodian of the rights o f this 
House. That is why I want to raise 
it.

MR. SPEAKER: In my parlia­
mentary life, I have come across two 
persons who are unrivalled in this 
wonderful technique of in M M a g  
everything in the House in this man* 
ner; one of them is Shri S. M. Baner- 
jee, and as for the other, I am not 
going to mention his name.


